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I Po G 	c/- 	o)I 

REGft 	 - 

Regz3trm 

ear 	B, S. Trip ethy, lear-ed cou sd 

Lpparig for the Applicart ard  

Learred Stadirg Counsej for the Railways; 

01,  whom a copy of this C.A. has already beer 

served,Thjs case relates to trasfer of the 

applicat frcn o-e post to other i the same 

railway Statjo,Trasfer bei'g an incident 

E service,jt is for the Respondents to 

redress the grieva,-ces of the appl1ca.-t.1 

the said premises,,eaed counsel for the 

app1icat has expressed his desiie to withdraw 

this O.A. to resolve the grievaces of the. 

aplCat by approaching the 

2'o..cc 

C- 	oj Qrr. 

- 



Notes of the Registry 	I 	 Orders of the Tribunal 

Accordi-gly, this 0. N. is permitted to be withdraw. 

App1ict is 	ow free to represet his grievaces 

before the ReSoc-ide'ts/kithOritLeS ad I am sure, 

the Respo-de-ts/AuthotiteS shall give due 

co'-sideratio to the grieva'ces of the ?pp1icat.t 

withi- a periddof 14 days hce 

3e-d copies of t1-.s or3er to the 

Respo-dets alo-gwith copies of te OA: cotes-ts 

of wi-ich be read as a part of t!-erepresetatio 

of the apo1ict to the Respod&tsI the 

circumstces,the impug"ed tra.-sfer of the 

applica,,t s1rall. rem iin stayed fo r a pe ridd of 

14 days he-ce 

Free copies of this order be given to 

1ear-ed course1 for both sides. 
çt• - 


